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CENTRALADMINISTRATIVET IBUNl\L
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Allanabad this the 27th day of November. 2003. -- ..-.....

Hon'bl Mr.JUstice S.R. singh, V.C.
Hon' ble Mr:~.!-Ti~.£h...A:!~.

1. Vi jay sahadur Lal srivastava. Son of Chedi
Lal. R/O Sahbajpur, R/O Deoria Budhu Khaa.
Deoria.

2. Indra ahusha. Srivastava s/o N.P. srivastava
R/O ampur LiliAa p.O.Shatpur Rani. Deoria.

3. Sita Ram S/o S.L. Ram. R/O Village Laxmipur,
P.O. Siwan Distt. Siwa •

•• aachha Sharma, S/o S.N. Sharma, R/O Village
DakhiniTTola, Distt.Siwan.

5. RaMes Prasa • son of shitla Prasad, R/O Village
Vazidpur /0 Kewani Bhaya Gadhikha, District Saran.

6. Hira Lal Son of Indra Deo. a/o Village Sagar Pali
Distt.. Ballia.

7. Dinesh Enemnual Son of C. P.Enemnual. R/O C.M.5.

Compound,0-59/109, Sigra Varanasi.

8. Kedar Prasad s/o V.M. prasad, R/O Village-Man1-
chapar, p/o Mathua. District Gopalganj(Bohar).

9. Mo i RaJaSOnof Sri Bhahbali, R/O Village & Post
Paari. District Mau.

10. Jagcilish pandey s/» Sri S.S. Pa. dey. R/O Sewa. ta.
Azamgarh.

11. surya sali S/o SriKhetal. Vill.Purushottampur
P.O. Aurai. Varanasi.

12. Shobha Prasa s/o Sri Jakhai Das. Vill.Chabaila.
P.O.Sonb:lrsa. Gorak!lpur.
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1. Union of India. through Ministry of ltailway
through G.M•• N.E.R. Goralchpur.

2. D.R.M•• North Eastern Railway. Varanasi.
Respor14ints

o It D E It ( 0ra 1 )- - - --
ay_~!l:. ble •MEd-usti ge S•R• Siz;qh!-v•c.

Instant O.A. has been instituted seeking

irection to the respondents not to hol any screening

for reg ularisation on Group '0' posta wi thout including

t.he names of the applicants in O.A.No•.l442 of 1992.

as directed by this Tribunal. FUrther relief claime

is that the respondents be clireate4i to comply with

the directions given by this Tribunal vide order

ate 24.08.2000 passed in O.A.No.1442 of 1992.

2. A perusal of the order passed by the

Tribunal on 24.08.2000 while isposing of the

O.A.No.1442 of 1994. makes it clear that the

responde ts have already been directed to allow

the applicants to participate in the screening

test lIif they otherwise $atisfie the con itions."
.wI.rl:..--

This O.A. for the J..same relief. in our opinion. is

misconceive. we have no reason to assume that

the nspo ents w:>ul not comply with th irections

gi ven by the Tribunal vide Judgment and order clated

24.08.2000 while disposing of O.A.No.1442 of 1994.

It goes without saying that the directions given

by the Tribunal in the a fores, \teci O.A.. to allow

the applicants to participate in the second screening

test if they otherwise satisfiea the COnditions.

clearly imply that the responde ts will have to

take deciSion_ i~ the matter in accor anee with law
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a fter taking into consideration che relevant rules

regulatiOns. and ex1st1~ instuuotions. if any.

The O.A. is disposed of aocordingl Y» No order as

to oosts.

~'\

Member(A)


